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OA 1403/90,

6.9.90.

Present t Shri M.M, Sudan, Counsel for the applicart .

Shri S, Varadarajan, on behalf of
the respondents,

of the respondents
Heard the representative^and the learned

\

counsel for the applicant, we feel that this

application could be disposed of after the respondents

have filed -their counter-affidavit, Respondents may

file their counter-affidavit within 3 weeks with a

copy to the applicant who may file rejoinder within

a week thereafter. List for farther directions/

final hearing on 28.11.90, In the meanwhile, we

direct that if the funds are available towards the

scooter advance, the claim of the applicant should

also be considered along with others by the respondents

on the basis of the application already by

the applicant.
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( D.K.CHAKRA^RTY )
MEMBER(A)

( P.K.KARTKA )
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Pr«ant . Shri Sudan. Cour^.l for the applicant
None for the rtspond.nts. PPJ-icant.

Th. laatnwl couns.l for th. appUcant app,arad
•nd indicatad that th. appUcant would lik. to o,lthdt«„ th.
•ppucatlon in vi.« of th, aaauranc. gi„.„ hy th. r.,po,^.nts in

^ "Hich ha,. h„„ piaoad
flooordingljr, this appUcaUon ia cio,.d aa yithdrauin.
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MEMBER(3) ( S.P.MUKERJI )

UICE CHAIRi»lAN


